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BEFORE THE NATIONAL GREEN rl{muiﬁm —
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 595 OF 2022

IN THE MATTER OF:

SARITASINGH — eeenenens APPLICANT
VERSUS

STATEOFUP.&ORS  eeeeeeens RESPONDENT(S)

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4 IN COMPLIANCE OF

THE ORDER DT. 19.08.2025 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL, NEW DELHI

I, Dr. Vijay Kumar Singh aged about 54 years S/o Sh. Permanand Singh presently

posted as District Magistrate Meerut, do hereby solemnly affirm and state on oath

as under:
m
hat I, the Deponent in the above captioned matter am fully conversant with

¥ £
& :

?he facts of the case and is competent and authorized to swear the present

@
O7c S %fﬁdawt

2. That I state that the contents of the affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

L BACKGROUND OF THE MATTER

3. That in the present matter, the grievance of the applicant is regarding illegal

encroachment by 107 families over the lake area situated in the wildlife

[
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sanctuary in the area of Nangla Gosain, Block Parikshitgarh, Tehsil
Mawana, District Meerut damaging the biodiversity and the environment of

the lake and wildlife sanctuary.

4. That the above captioned matter was last listed for hearing on 19.08.2025,

wherein the Hon’ble Tribunal directed as under:

“4. Vide order dated 11.02.2025, this Tribunal had directed the Chief
Secretary, Government of U.P., to place the matter before the Government
of U.P. for taking appropriate decisions with regard to the resettlement of
the eligible families expeditiously, and the learned Amicus Curiae was also
requested to file his report.

5. Learned counsel for respondents no. 1, 2, and 4 sought five months’ time

JSor submission of a compliance affidavit by the Chief Secretary, Government

M
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\"\;‘x
&'f (é_l[nterim Action Taken Report may be filed by the Chief Secretary,

of U.P., in terms of the above order.

ﬂ
/ I} vernment of U.P., within two months, and further extension of time shall

22

.
™

B3 be granted based on its assessment.

7. Learned Amicus Curiae has submitted that he could not visit the site due
to the pending resettlement process of eligible families to be undertaken by
the respondents, and he also seeks time to visit the site and submit his report.
8. Learned Amicus Curie may visit the land in question and submit his report
giving his observations/recommendations/ suggestions with in two months.
9. The District Magistrate, Meerut; DFO, Meerut: Senior Superintendent of
Police, Meerut; and Regional Officer, UPPCB, Meerut are directed to

extend necessary cooperation and coordination to the learned Amicus

-
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Curiae during his visit, and the SSP, Meerut, is further directed to provide
requisite police/security assistance during the visit.

12. Respondent No. 2 — DFO, Meerut and Respondent No. 4 — District
Magistrate, Meerut are directed to file further reports giving all requisite
details regarding the implementation of the action plan for utilization of the
above-mentioned land (which was made free from encroachment), along

’

with photographs/video clips in support thereof, within two months.’

. That in compliance with the above order, the Sub-Divisional Magistrate,

Mawana, vide report dated 18.10.2025, informed that in pursuance of the
Hon’ble Tribunal’s directions under points 4, 7, 8, and 9, a site inspection
of the lake land in Village Nangla Gosai was conducted on 15.10.2025 by
the learned Amicus Curiae.

A Copy of the report dt 18.10.2025 has been annexed herewith as

\.

ANNEXURE R-1.

order, it is respectfully submitted that as per the letter of the Special
Secretary, Government of U.P., No. 842/One-6-2025, Revenue Section-6,
Lucknow, dated 08.10.2025, a proposal was sought from the District
Administration, Meerut, for the rehabilitation of 107 Families

residing on the lake land of Village Nangla Gosai, Tehsil Mawana, to the
available land (approx. 50 acres) in Village Bhainsaya, Tehsil Rasoolabad,
District Kanpur Dehat, registered in the name of the Rehabilitation

Department, along with an updated list of 107 families proposed for

relocation. /‘"(/
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A Copy of the letter dt. 08.10.2025 has been annexed herewith as

ANNEXURE R-2.

7. Accordingly, the Special Secretary, Government of U.P., Revenue Section-
6, Lucknow vide letter No. 861 dated 11.10.2025, has been informed that
the proposal for the rehabilitation of 107 ' families residing on
the lake land in Village Nangla Gosai, Pargana Kithore, Tehsil Mawana, has
been submitted to the Government after on-site verification.

A Copy of the letter dt. 11.10.2025 has been annexed herewith as

ANNEXURE R-3.

8. Further, in compliance with point 12 of the Hon’ble Tribunal’s order,
physical verification of the khasra numbers pertaining to the lake located in

. Village Nangla Gosai, Pargana Kithore, Tehsil Mawana, was carried out

[—ST F Area as Area Lype/Exte
No Area Free nt of
per Cleared
. |[Khasra from Encroache Permanen
Revenue from Remarks
No. Encroach ||d Area (ha) t
Record Encroachme .
(ha) ment (ha) nt (ha) Possessio
n (ha)
1. Entirely free
538 mi. [|0.4050 ||0.4050 — — — from
encroachment
2. The 37.6991 ha
arca iS
encroachment
Popultion/ |free and in the
569 mi. [|39.1150 |37.6991 1.4159ha | 1.4159 ha |remaining 1.4159
- is inhabited by
families residing
in kaccha/pucca
L houses
3. -
57111 Entirely free
- 1.9600 [{1.9600 — - - from
encroachment
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's. | Type/Exte
No Amea as Area Free Ares nt of
per Cleared
Khasra from Encroache Permanen
Revenue from Remarks
No. Encroach ||d Area (ha) t
Record Encroachme .
ment (ha) Possessio
(ha) nt (ha) n (ha)

4. The 14.3499 ha
area is
encroachment
free and in the

. Population|remaining 0.5341
572 mi. ||14.8840 {14.3499 [l0.5341 ha |- /0.5341 halha is inhabited
by families
residing in
kaccha/pucca
houses

5. Entirely free

600 mi. ||14.0620 [[14.0620 |— - - from
encroachment

6. Entirely free

602/1 /0.6320 {|0.6320 — - — from
encroachment

7. Entirely free

607/2/10.0250 {/0.0250 - - - from
encroachment

8. Entirely free

6241 191770 fo.1770 |- o o from
mi.
encroachment
9. Entirely free
622 mi. |0.2280 [{0.2280 - — - from
encroachment
| |Total |71.4880 |69.5380 |- I [1.9500 | |

9. That as per the above table, it is submitted that the total lake area located in

vegetation. No permanent encroachment has been found on the said 69.538

hectares.

10.That the rehabilitation proposal, along with an updated list for relocation of
107 families residing on the lake land in Village Nangla Gosai, Tehsil

Mawana, District Meerut to District Kanpur Dehat, has already been
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forwarded to the State Government, and action at the Government level is

under process, which may take some time.

11.That the Secretary, Government of U.P., Revenue Section-6, has written a
letter dt. 21.10.2025 to the Deponent. That the said letter states that the
District Magistrate, Kanpur Dehat vide letter dated 13.10.2025 has
submitted a proposal for allotment and rehabilitation of 55 families over
11.1375 hectares of land recorded in the name of the Rehabilitation

Department in village Bhainsaiya, Tehsil Rasoolabad, District Kanpur

Dehat, and 52 families over 10.530 hectares of vacant land recorded in the

name of the Rehabilitation Department in village Tajpur Tarsauli.
é Accordingly, it is likely that the process of rehabilitating the affected
families may take some time. That further the Secretary, Government of
U.P., Revenue Section-6, vide letter dt. 21.10.2025 has directed the

Deponent to apprise the Hon’ble Tribunal of the current comprehensive

)
N ~

& Ry

Satus of the present matter and has requested two months’ time to update

AL cgaiding the further progress.
Py i
O A Copy of the letter dt. 21.10.2025 has been annexed herewith as

|
t ANNEXURE R-4.
|

12.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

DEPONENT
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VERIFICATION

Verified at mopvut - on thisd4le-x¥day of October, 2025, that the

contents of the above affidavit from paragraphs 1 to 12 are believed to be true

and correct to the best of my knowledge and belief. No part of it is false and

nothmg material has been concealed therefrom. -

DEPONENT
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4. Vide order dated 11.02.2025, this Tribunal had directed the Chief Secretary, Government of U.P.
to rlace the matter before the Government of U.P. for taking appropriate decision with regard
to resettlement of the eligible families expeditiously and learned Amicus Curige was also.
requested to file his report.
5. Learned counsel for respondents no. 1, 2 and 4 seeks five months time for submission of the
. compliance affidavit by the Chief Secretary, Government of U.P. in terms of above said order.
6. Interim Action Taken Report may be filed by the Chief Secretary, Government of U.P. within two
months and further extension of time will be granted on the basis of assessment thereof.
7. Learned Amicus Curie has submitted that he could not visit the site due to pendency of action
for resettlement of eligible families to be taken by respondents and he also seeks time to visit
.the site and submit his report.
8. Llearned Amicus Curie may visit the lond in question and submit his report giving his
observations/ recommendations/suggestions within two months.
9. The District Magistrate, Meerut, the DFO, Meerut, the Senior Superintendent of Police, Meerut V
and the Regional Officer, UPPCB, Meerut are directed to extend requisite cooperation and also
coordination to the learned Amicus Curiae at the time of his visit and the Senior Superintendent
‘of Police, Meerut is also directed to provide requisite security/police assistance as may be
~ required at the time of his visit. .
12. Respondent no. 2- DFO, Meerut and respondent no. 4- District Magistrate, Meerut are directed
- to file further reports giving all requisite details regarding implementation of action plan for
utilization of above mentioned land (which was made free from encroachment), alongwith
photographs/video clips in support thereof, within 2 months.
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